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vide a link between Jaipur and Bho-
pal, the Capitals of Rajasthan and
Madhya Pradesh. Attention is now
being concentrated on the develop-
ment of these National Highways and
those existing eariler. Owing to fin-
ancial limitations, ‘Government of In-
dia are not in a position to take over
any more road ag National Highway
at present in any State.

Statement
Sl State No. of proposals
No. received from
tlie States dur-
ine the las:
8 vears.
1 2 3
1 Andhra Pradesh . . Y
2 Arunachal Pradesh 1
g Asscm ' " 2
4 Bihar ; . . . 6
Gujarit s . . 4
6 Himacl #1 Prodesh : 2
Karaataks ; . . 1
B. Keriln 3
9 Madhva Pradesh : . 23
10. Maharasthra . . . 13
11 Manipur g . . 1
12. Meghalava x ' : 1
13 Mizoram ’ g . 1
14 Orissa . . ; i 1
15 Pondichierry . : ; i
16. Punjab : : . 2
17  Rajasthan . . . 1
18 Tamil Nadu . . . 2
19 Tripura . . . 1
20 Uttar Paradesh . . 16
Total . . “-_I-(;i
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Nomination of SC/ST representatives
on Committees under Railway Ministry

17. SHR] BHEEKHABHAI: Will the
Minster of RAILWAYS be pleased to
state:

(a) number of commiltee such as,
National Railway Users' Consultative
Committee, Zonal Railway Users' Con-
sultative Committee/DRUCC and
such other committees on which mem-
bers are to be nominated under the
administrative control of the Ministry
and the constitution of Committees
alongwith their tenure;

(b) the date from which these com-
mitees were constituted and when
their present term would expire;

(c) the details of SC/ST members
nominated on these committees;

(dy in case no representation to SC/
ST has been given, the reasons there-
for; and
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(e) whether the recommendations
for SC/ST for their nomination as
member 0of NRUCC/ZRUCC and other
such commiffees are pending consi~
deration, if so, the decision taken
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLiA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) to (e) The Coansuli-
ative Committees which were func-
tioning on the Railways had become
unwieldy and had lost their represen-

ASADHA 17, 1904 (SAKA)
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tative character. With a view to re-
vamping them, these were dissolved
and fresh committees are in the pro-
cess of reconstitution. They will have
adequate representation from Sched-
uied Caste, Scheduled Tribe and 1Min-
orities,

The Constitution and tenure of Na-
tional Railway TUsers’ Consultative
Council, Zonal Railway Users’ Consul-
tative Committees and Divisional
Railway Users’ Consultative Commit-
tees are given in attached statement
I I1 and g1l

Statement—I

NATIONAT. RAILWAY TUSERS' CONSULTATIVE COUNCIL-I

Head Quarters: New Delhi

Tenure of Office’ : Two years.

Chairman : Minister for Railways.
CONSTITUTION:

1. Secretaries to the Ministries of :—

(a) Industry
(b) Commerce

(c) Tourism & Civil A\ iation  §. =3

2. Chairman and Members of Railways Board. . . i . =5
3. Members of Parliament: Lok Sabha = 10 — d

Rajya Sbha = K S 5

4. Elected Representative cne each from the ZRUCC. ; ; - 0

5. One member each from the following All India

Association —

(a) Feder.ted Chambhers of Commerce
(b) Associated Chamber of Gommerce snd Industry.

(¢) Indian Jute Mills Association

(dy-Indian Sugar Mills Associstion
(e) All India Manufacturers’ Organisation.
(f) Cement Manufacturers’ Association. .

(g) All India Travel Agents’ Association and similar All India
Associations. Members will be taken by turn from these

Associz tions.

6. Agricultural Inierest.

Two Retired R.s.:lway Ofﬁccrs (Mcmber of Board,"Gcneral

Manager)

.‘..
|
|

8. Such other Membcrs as the M:mstcr may appoint to rcprcscnt

interests which he considers are necessary to be represeated on

the Council
1154 1S4

|



s —— - N Wi A e -

97 : Written Answers JULY 8, 1982 Written Answers 68
Statement - II
ZONAL RAILWAY USERS GONSULTATIVE COMMITTEE-g ~—
Head Quarters: Headquarters of each Zonal Railway.
Tenure of Office: Two years,
Chairman : ) General Manager of concerned Zonal Rly.

CONSTITUTION :

1. State Government Representatives —One cach from the State
served by the Railway—To be recommended by the concerned
State Gevernments.

2. One Member from each of the State Legislature—To be recom-
mended by the State Government concerned.

4. Principle Chambers of Commerce and Trade Associations havmg

a standing of not less then 5 yeafs. . := 5§
4. Representative of Agricultural Amc:mum—"[‘o be n.om:rulcd
by State Governments . i ‘ . ‘ ‘ =g

5. Elected representative one each from the DRUGC‘
6. Representatives from Public Sector Undcrlakm including

Ports in the <ase of Railways serving Ports. (On N.F. Railway
only one Public Sector Undertaking is given rr'prt ssentation.). = 9
7. Registered Passenger Associations. 5 . . . = 2
8. Members of Parliament: Lok babha =1 ] -
Ra;ya Sbha =1 =3

g. Special Interests:
Nominated by: (1) General Manager = 1

(2) Minister of
Railways 8

—
=]

Statement—IIl
DIVISIONAL RAILWAY USERS® GONSULTATIVE COMMITTEE-55

Head Quarters : At Divisional Headquarters,
Tenure of Office: Two vyears, .

Chairman: DRM of the concerned Division.
CONSTITUTION :

1. One Representative each of local Chambers of Commerce, Trade
Association and Industries and Agricultural Associations.

Registered Passenger Associations in the area. . .

State Government Representatives—One each from the Sla.tcs

served by the Railway—To be recommended by the concerned
State Governments,

One Member each from the State Legislature—To be re-
commended by the State Government concerned.
Members of Parliament: Lok Sabha =1 ] = 2
Rajya Sabha =1

»
i
Lo -

@
[

I

Special Interests :
Nominated by: (1) General Manager = 1 }
(2) Ministers of = g
Railways, =8

(1) Persons holding assignments of profit connected with the Railways e.g. Catering and
Vending Contractors, Out ncy Contractors, Handling Contractors, Engi ng
Contractors, ctc, are debarred from the membership of the Railway Ulﬂ:}ecn
sultative Committees and the NRUCC.

(2) Members of Parliamen’ are nominated on these Committees/Council on the recom-
mendation of the Minister of Parliamentary Affairs.






